Late Sri Narasarajugaru Memorial
2nd National Moot Court Competition 2023

Moot Problem

Harsh Kulkarni vs State of Karnad

1. Smita Murthy who works as lecturer in Computer Science and Artificial

Intelligence at the prestigious pri ["‘EHV (' ing College in Kengalur met Harsh
Kulkarni- an upcoming corp 0 v Rf r on the Intellectual Property
Laws.

o -,‘_, 4 e .
2. Since both had studiec ame /ersSity infthe United States of America
they had common inte \-\ [% ":':'1 a and Harsh became
friends. The meeting of minds:\ . ’4/""":- hnology and law led

to the conception o oject pi on artificial intelligence
App to addresson t | issue oth spent hours-tog ron the project.

3. On the early mor
lawyer Pooja Singh
Code of Criminal Pro . _
sexual offences on her 3 pm-on 1t h-Janua q:f . The news went viral on
the social media.

accompanied by her
iplaint under Sec 156 of

4. Smitha supportec il where Harsh had
expressed his emotio i nitha for medical examination
around 7 am on 16th January, 2023 but the medical officer reported no visible marks
on her body. The police questioned Harsh at 1 pm on 16th January, 2023. who while
disclosing his soured relationship denied any wrong doing. However, police
registeredFirst Information Report against Harsh for offence punishable under Sec
376 of the IPC on 16th January, 2023 at 5 pm.

5. Apprehending the arrest,Harsh immediately moved the Sessions Judge for
anticipatory bail. But, the plea was rejected by the Sessions Judge.




6. After failing to get bail before the Sessions Judge, Harsh moved application for
anticipatory bail before the High Court. His second bail application was supported
by the Report - a draft judgement generated by the Chatbot namely, Bail or Jail.

7. The Report stated that the e mails relied upon by Smitha in her complaint do not
convey any inappropriateness on the part of Harsh, since emails and messages are
typical among youngsters after returning from the pubs. The Report further said,
disclosing of emotions is no evidence of offence of sexual assault. Smitha and Harsh
were apparently dating, said the Report. The Report also ruled out Harsh fleeing
since being a lawyer he is a responsible person and who has cooperated in the
investigation. The Report took note of the fact that there are no visible marks on
the body of Smitha. The Report con -,- the complaint and material read
together constitutes a case u C -»-— lETV nd er Sec 376 of the IPC.

8. However, the High "4‘ \;\ \\\ | / / . on merits without even
refe.rrm,g to the .Rep E ~‘\\\\ \“ lllll;‘fﬂf
\&\ _

9. Harish rushed Supreme Cotirt ?’-“"ﬂ': J eCIaI Leave Petition
filed and posted th ninal-Appeal’b three judge bench for hearing.

(c) Whether reliance on the Report of Chatbot by a judge amounts to abdication of
his judicial functions or amounts to acting contrary to the constitutional mandate
as judge; and

(d) Whether, the High Court erred in declining to grant bail to Harsh Kulkarni ?

Note: For the purpose of Moot, the State of Karnad shall be treated as State of
Karnataka

*This Moot Problem is settled by Mohan Katarki, designated Senior Advocate,
Supreme Court, New Delhi.




